
ITEM NO.40+49               COURT NO.1               SECTION XI-A

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  22579/2025

[Arising out of impugned final judgment and order dated  06-08-2025
in  WP(PIL)  No.  35/2025  passed  by  the  High  Court  of  Kerala  at
Ernakulam]

NATIONAL HIGHWAY AUTHORITY OF INDIA & ANR.         Petitioner(s)

                                VERSUS

O.J JANEESH & ORS.                                 Respondent(s)

(IA No. 194156/2025 - EXEMPTION FROM FILING O.T.)
 
WITH
SLP(C) No. 22655/2025 (XI-A)
(IA No. 195203/2025 - EXEMPTION FROM FILING O.T.)

SLP(C) No. 22673/2025 (XI-A)
(IA No. 195655/2025 - EXEMPTION FROM FILING O.T.)

SLP(C) No. 22732/2025 (XI-A)
(IA No. 196161/2025 - EXEMPTION FROM FILING O.T.)

SLP(C) No. 22612/2025 (XI-A)
(IA No. 194494/2025 - EXEMPTION FROM FILING O.T.)

Diary No(s). 45902/2025

 
Date : 18-08-2025 This petition was called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE K. VINOD CHANDRAN
         HON'BLE MR. JUSTICE N.V. ANJARIA

For Petitioner(s) : 
                   Mr. Tushar Mehta, Solicitor General
                   Mr. Ankur Mittal, Adv.
                   Mr. Abhay Gupta, Adv.
                   Ms. Paromita Majumdar, AOR
                   Mr. Ankur Saboo, Adv.
                   Mr. Ashish Gajwani, Adv.
                   Ms. Meenakshi Vimal, Adv.
                   Mr. Nikhil Goel, Adv.
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Mr. Shyam Divan, Sr. Adv. 
Mr. Ankur Chawla, Adv. 
Ms. Smiti Veena, Adv. 
Mr. Aditya Samaddar, Adv.
Mr. R.K. Mohit Gupta, Adv. 
Mr. Sudipto Sirkar, Adv. 
Mr. Pranay Shridhar Chitale, AOR   

                   
For Respondent(s) : 
                   Mr. Jayanth Muthuraj, Sr. Adv.
                   Mr. Mohammed Sadique T.A., AOR
                   Mrs. Anu K Joy, Adv.
                   Mr. Alim Anvar, Adv.
                   Mr. Santhosh K, Adv.

Mr. Shyam Divan, Sr. Adv. (for R-7)
Mr. Ankur Chawla, Adv. 
Ms. Smiti Veena, Adv. 
Mr. Aditya Samaddar, Adv.
Mr. R.K. Mohit Gupta, Adv. 
Mr. Sudipto Sirkar, Adv. 
Mr. Pranay Shridhar Chitale, AOR   

                                      

          UPON hearing the counsel the Court made the following
                             O R D E R

1. Leave granted.

2. The  appeals  are  dismissed  in  terms  of  the  signed  non-

reportable order.

3. Pending application(s), if any, stand disposed of. 

(DEEPAK SINGH)                                  (ANJU KAPOOR)
ASTT. REGISTRAR-cum-PS                        ASSISTANT  REGISTRAR

[Signed non-reportable order is placed on the file]
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